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 SHRI  ATAL  BIHABL  YAJPAYEE:
 That  is  not  correct.  They  have  made
 public  statements  condemning  viol-

 ‘ence.  They  have....  (interruptions)
 The  entire  enquiry  was  vitiated.

 PROF.  S.  NURUL  HASAN:  All  the
 atatements  are  here.  These  are  on
 record.  Therefore,  ‘a  mere  public
 stance  ig  not  enough,  and  that  ig  the
 Qualitative  difference  between  the  two
 amd  on  the  top  of  this,  there  ig  the
 threat  that  ‘We  will  take  over  the  ad-
 @Ministration  of  the  University  if  you
 do  not  fulfil  these  demands  in  48
 hours’,  That  Sir,  is  something  which
 all  of  us  should  take  notice  of.  This
 ia  not  the  way  that  a  University
 should  function.

 2.59  hrs.

 MR.  SPEAKER:  Papers  to  be  laid.
 Shri  Siddheshwar  Prasad.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  I  gave  an  adjourn-
 ment  motion  about  the  Bihar  tea-
 chers’  strike.  I  want  to  make  a  sub-
 mission  if  you  allow  me.

 MR.  SPEAKER:  Every  day  yuu  give
 an  adjournment  motion.  He  has  a
 printed  letter....

 SHRI  JYOTIRMOY  BOSU:  *

 MR.  SPEAKER:  You  ate  speaking
 without  my  permission.  Not  a  word
 of  what  he  spoke  will  go  on  record.
 T  have  not  called  you  to  speak,

 SHRI  JYOTIRMOY  BOSU:  On  a
 point  of  order,  Sir,

 MR.  SPEAKER:  On  what?

 SHRI  JYOTIRMOY  BOSU:  On  the
 submission  that  I  made  before  you.

 MR.  SPEAKER:  J  have  not  slowed
 it.  Ihave  not  accepted.f.  eae
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 SHRI  JYOTIRMOY  BOSU:  You  are
 not  allowing  a  joint  of  order,  Sirf
 You  allowed  a  call  attention  on  Hary-
 ana  teachers.

 PROF.  MADHU  DANDAVATE  (Ra-
 japur):  His  point  of  order  is  out  of
 order,  Sir.

 MR.  SPEAKER:  Yes,  his  submis-
 sion  is  out  of  order.  You  have  made
 it  a  practice  every  day.  You  think
 that  unless  your  name  comes  ijn  the
 papers,  you  will  not  be  satisfied.  That
 is  a  very  bad  habit.

 13,00  hrs.

 Everyday,  you  do  not  sleep  unless
 you  say  something,  unless  you  are
 there  in  the  proceedings  every  day.  I
 do  not  allow  this.  Not  a  word  will
 go  on  record  when  you  speak  without
 my  permission.  :

 Now,  Shri  Siddheshwar  Prasad.

 3.0l  hrs.

 PAPERS  LAID  ON  THE  TABLE

 ANNUAL  REPORT  OF  TRADE  MARKS
 Recistry,  ACCOUNTs  OF  KHADI  AND
 VILLAGE  INDUSTRIES  COMMISSION  AND

 STATEMENT

 औद्योगिक  विकास  मंत्रालय  में  उप मंत्रो

 (श्री  सिद्धश्वर  प्रसाद)  :  अध्यक्ष  महोदय,
 मैं  निम्नलिखित  पत्र  सभा  पटल  पर  रखता

 हू  "८

 (a)  व्यापार  धौर  वाणिज्य  चिन्ह
 अधिनियम,  r95sst  धारा  26  के  क्‍झन्तगंत
 व्यापार  चिन्ह  रजिस्ट्री  के  वर्ष  i97i-72
 के  विधिक  प्रतिवेदन  (हिन्दी  तथा
 पं ग्रे शी  संस्करण)  कभी  एक  प्रति।

 [Placed  in  Library.  See  No,  L¥-2007/
 72.)

 (2)  (एक)  खादी  शौर  आमोद्योग

 आयोग  भ्रस्तेतियम,  1956  की  धारा  23

 की  उपधारा  (६)  के  अन्तत  शादी  और

 .शक मो शोम  के  वर्द  1968-69  ह... ;
 '
 प्रमाणित  लेखे  (हिन्दी  संस्करण)  को  एक

 *Not  recorded.
 लएल्‍एएशकएल्‍एए ए एए एएए क करशट

 —  Chr

 afer  दया  दत्सम्पाओी  हे खाप  तका  प्रतिवेदन  4
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 (दो)  उपस्थित  दस्तावेज  के  अंग्रेजी

 [संस्करण  के  साथ-साथ  हिन्दी  संस्करण  सभा
 पटल  पर  न  रखे  जाने  के  कारण  स्पष्ट  करने
 बाला  एक  वितरण  (हिन्दी  तथा  प्रंग्रेज़ी

 संस्करण)  a
 [Placed  in  Library,  See  No,  LT-3908/

 72.)

 48.02  hrs.
 SHRI  S.  M.  BANERJEE  (Kanpur):

 I  want  to  say  about  my  Privilege  Mo-
 tion.

 MR.  SPEAKER:  You  please  discuss
 it  with  me.

 SHRI  S.  M.  BANERJEE:  Mr.  Indra-
 jit  Gupta  has  never  said  that.  You
 kindly  hear  me,  Sir,  for  a  minute.  I
 sent  you  a  letter..

 MR.  SPEAKER:  It  came  quite  late.
 SHRI  S.  M.  BANERJEE:  I  have

 read  that  letter  sent  to  you  by  Shri
 8.  N.  Misra,  M.P.,  Congress  (R).  <Al-
 though  in  hig  letter  he  gave  the  tcle-
 graphic  address  at  Hyderabad  as
 ‘Honesty’  and  the  address  at  Delhi  as
 ‘Truth’,  the  contents  of  that  leter  are
 far  from  truth.

 MR.  SPEAKER:  After  all,  you  have
 to  write  to  me..

 SHRI  S.  M.  BANERJEE:  I  have
 written  to  you  twice  and  met  you
 also.  I  am  leaving  tomorrow  morning.
 Kindly  give  me  into  minutes.

 MR.  SPEAKER:  What  will  be  the
 outcome  of  it?

 SHRI  S.  M.  BANERJEE:  Let  the
 House  know  about  it.

 MR.  SPEAKER:  Let  me  know  on
 what  points  you  don’t  agree.

 SHRI  S.  M.  BANERJEE:  That  is
 exactly  what  I  wish  to  mention.

 MR.  ISPEAKER:  You  can  see  the,
 let  this  matter  contisue,  but  not  in

 .  the  House.  The  Member  ic  not  here.
 SHRI  S.  M.-BANERIER:  What  doep

 it  matter?
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 MR.  SPEAKER:  It  matters.  You
 are  bringing  something  out  of  a  letter
 which  he  wrote  to  the  Prime  Minis-
 ter  as  leader  of  the  party,  and  you
 are  saying,  he  circulataq  to  Members
 of  his  party.

 SHRI  S.  M.  BANERJEE:  The  letter
 is  addressed  to  Prime  Minister  of
 India  and  not  to  Shrimati  Indira
 Gandhi,  as  leader  of  the  Congress
 party.

 MR.  SPEAKER:  He  is  saying  in
 that,  if  Shri  Indrajit  Gupta  is  un-
 happy,  I  am  80  sorry  and  all  that.

 SHRI  S.  M.  BANERJEE:  You  are
 saying  that  this  document  was  ad-
 dressed  to  the  Congress  President  or
 the  leader  of  the  Congress  Party  and
 so  on.  But  these  are  the  documents
 where  he  has  made  a  statement  re-
 garding  the  interogation  of  Balyoge-
 shwar.  I  was  surprised  that  a  parlia-
 mentarian  like  Shri  S.  N.  Misra....

 MR.  SPEAKER:  Shri  8.  N.  Misra  is
 not  here.  Let  him  come.

 SHRI  S.  M.  BANERJEE:  He  never
 mentioned  the  name  of  Shri  S.  N.
 Misra....

 MR,  SPEAKER:  When  I  say  ‘Please
 sit  down’  why  is  the  hon.  Member
 still  continuing?  Let  Shri  8,  N.  Misra
 come.  The  hon.  Member  should  tell
 me  where  he  is  dissatisfied.  After
 all,  in  my  opinion,  there  is  no  privi-
 lege  involved...

 SHRI  8.  M.  BANERJEE:  If  you  are
 satisfied  that  there  is  no  privilege  in-
 volved  since  Shri  S.  N.  Misra  has  writ-
 ten  a  letter  ‘to  you  saying  that  there
 is  no  breach  of  privilege  at  all,  and
 after  all  he  is  correct,  then  I  would
 submit  that  he  has  mentioned  a  cer-
 tain  statement  in  respect  of  Shri
 Indrajit  Gupta  which  he  never  said
 and  which  te  not.in  the  relevant  part
 of  the  proceedings  at  all.  Then,
 he  has  actually  attributed  motives
 that  Shri  Indrajit  Gupta  has  conniv-
 ed  with  the  Revenue  Intelligence  Off-
 cer  who  demandeg  Rs.  i  lakh  from
 Balyogeshwar.  “What  can  be  more
 harmful  than  this?  Kindly  allow


